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M.A. No.2155/2003 IN ,‘ ¢
0.8, No.88/2003 X
13.1.2004 - ; b
~Present—Shri- MoK Bhardwaj, learneu counsel Toir ' '.
the applicant. '
SRl s s e 1 @
Shri Rajeev Bansal, learned proxy counsel M?x
for Shri B.K. nggarwal learned counsel for :
the respondents ' : ' o
MA_2155/2003
( ®
v o |
Dates’ figured as 20 5. 1983 to 26.7. 1987 in -"
paragrap% 1 a@ well as in poncludlﬂg pa.ag.aph belﬁg, ~tw“'_
- . J (“ :
pa.ag.aph lg of the orde. dated q. 9 AOOQ in oA f
NO.88/200J belng 1ﬁadvestent typog.aphlcal errors and ‘Dé
the same to be substltuted Cwith *29.J;l985 to i
LG 11 198 7 in both paragraphs. -Accordingly, correcteéd B
. copy of the order be served upon by the parties. "g
. '4 . s 5‘
t : C o ru% é
: M6 4155/ 3 s accordingly disposed of. g
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(R.K. upaouvava) ‘ (SHANKER - RAJU)
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